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Children's Inatitutions 
Licensing Bill 

Sion of Immoral  Traffic  or  in  the 

Children’s Bill.  I  think,  that  every

thing possible will l)e done except,  as 

I said, that which could not be done.

,I  hope that with this assurance and 

statement, the hon.  Mover will with- 

dr;v.v this Bill.
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Shii Tek Chand:  After having had 

an as.isurance fronn the hon.  Minister, 

it  is no  doubt true  that we might 

await  for a comprehensive  measure.

But, from what he has stated  on the 

floor of the House ju.st  now.  it  is 

doubtful  whether the measure.̂  that 

he promised  will be  brought  before 

us,  are  likely  to  be  really  compre

hensive.  In he case of boys there are 

some difficulties.

Of all the private Bills that I have 

had occasion  to study very closely. 1 

find th's Bill to be very well  worded 

and it is  very comprehensive  in Us 

scope.  So far as  its  draftsmanships 

is  concerned,  I  must say that it is 

of a very high order.  TTiat  b̂ing so, 

there is no reason  why the Govern

ment  should not  ivail  it.self o.'̂ this 

Bill.  This Bill can  very well be the 

basic  Bill  upon  which  such  amend

ments  as some  hon.  Members  would 

like to move may be drafted.  It will 

be very regrettable if.  for some rea

son or the other, this Bill 'S shelved. 

It may take a very long time before 

the comprehensive Bill is really made 

available.

Mr. Chairman:  Am I to understand 

that the hon. Member wants  an  ad

journment of the debate?
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Mr. CSiairman:  The question Is:

'  ‘That the debate  on the Bill  be 

adjourned”.

The motion lOOJ ad̂cd.
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INDIAN PENAL, OODB 

(AMENDMENT)  BILL 

(i>nsCTtion of new section 294 B) 

Shri NasMhwar Prasad Sinha  (Ha- 

zaribagh  East):  I  beg to  move:

“That the Bill further to amend 

the Iiidain Penal Code, 1860,  be 

cjrrulat< d for the purpose of eli

citing opinion thereon by the end 

of March, 1955.”

Before I enter into the merits of my 
case, I would like to take a few mi

nutes  of  the House to  present  the 

background on which this  particular 

Bill was placed and also,  the  stages 

through which it has undergone from 

the day I introduced it in this House. 

In  this connection, I would  slso like 

to tell this House that I was clear in 

my mind that  a  legislation  of this 

sort was overdue and  I  was further 

confirmed,  in  the  course  of  my  prê 

sence here in this House frim session 

to session, that the more such a legis

lation is kept pending, the more it is 

harmful for the society a>; a whole.

The career it has undergone  from 

the date I introduced this Bill in this 

House is like this.  I ii.troduced this 

Bill  here  on  the' !4th  August  1953. 

It had then to go through the ordeal 

of a ballot and fortunately it came up 

today.  It will  be  interesting for this 

House  to  know, in  this connection, 

something  that  happened  in  the 

meantime.  On  4-12-1953.  Shri  K. 

Rama Rno, a Member of the Council 

of States;  introduced this Bill ;n thf 

Upi>er House.  I do not say a “simi

lar” Bill,  I say thif very  particular 

“Bill” as it is, because I found  that 

Mr. Rama Rao. who is said to be one 

of the reputed journalists, copied this 

Bill, word for word,  line  for  ’ine, 

coma  tor coma, and—excuse me  for 

saying so—error for error and mistake 

for mistake.  Unfortunately.  I com

mitted an error  while  drafting the 

Statement of Objects and Reasons  ̂  

my friend of the Upper House copied 

that error also. Now, another  thing 

which is most surprising ta this coo- 

ne^  ̂is ̂ at he moved the BiC for
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[Shri Naeeshwar Prasad Snha] 

considerMioB  that  House  on  tlie 
5th Marcfi 1953 ajid beine a journalist 

ol repute, not integrity 1 should say, 

he iSd' that "my Bill is seU-explana- 

tjffx.”  Further, be said; “Section SMA 

ol the I.P.C. deaJ;s with  cunuol  of 

lotteries; mine is an addition to that 

section in order to bring it UD to-date. 

He was trying to bring  the  Indian 

Penal Code up to date by means of a 

Bin. which war a copy of mine.

Shri iUchubir  Sshsi (Etah Dist — 

North East cum BUdaun Distt.—̂ Blast) 

bnitatioh is the best form of flattery!

Shri Naeeshwar Ĵ ntsad Sinha: That 

is plagiarî; that ts theft

Further, when Dr. Katju asked him 

irtiether he had. obtained legal opinion 

before framing his Bill, he shook his 

bead:  I  do not  know  whether  he 

meant Yes, or No. Any way I plate 

these facts befwe the House, so that 

I may Dot  1» . accused in future of 

bavini! imitated, or stolen his BiU.

I have 'already said in the  State

ment of Objects and Reasons that this 

crossword «Uzzle is an evil and a good 

deal  of valuable time  and mcney Is 

lost after it.  After what?  After illu

sions; after a WiU-o’-the-wisp, after a 

frantic.chase of a mriga trî hna.

■ Mr; Chairman: What was the atti

tude'bf Government to this BUI in the 

Raiya SaUia?

SIK  Nagethwar Frashad  Sinha:  1

read the debates an̂ found that Dr. ̂ 

Sat}u gave an assurazice there that bej 

arauld come forward  with a  similar! 

Bin and it would be presented before! 

the  Budget  SessiaA  commenced’.  He \ 

gave that  assurance and  the  hon. ! 

Mover  withdrew  his Bill.  But the i 

Budget sê on  is  over  and. we have 1 
not yet seen the Bill either here or i 

there.

Mr.  Chairman: The  promise  was 

that the BUI would be brought before 

the Budget session of 1954, last Budget 
session?

Sliri Nageihwar Pramd ffinha:  Yaa,

because that was moired in Decem
ber 1993

Then may l continue?

Mr. Cbalrmaa; Of course, the Chair 

does not wish to stand in the way of 

the hon. Member.

Shri  Nagesbwar  Prasad  Sioba:  As

far as I know. Government will come 

forward with a Bill trying to control, 

or license this evil.  I want that this 

evil  should  not be licensed.  There 

should be a complete ban on it.  There

fore,  I have to  place  .iiy points  ot 

view before Dr. Katju and the House.

Mr. Chairman:  What is the  basis 

for the hon. Member’s conclusion that 

Government would come forward with 

a Bill licensing crossword puzzles, and 

not ban them  altogether?

Shri Naeeshwar Prasad Slnba;  ’That 
Is my surmise after going through tbe 

debates of the Rajjra Sabha.  I do not 

know anything further.

Mr. CbaimuB:  Will the hon. Minis

ter be pleased to tell the House what 

the attitude of Government  is.  and 

what the present position utl

ne Mlaister ot Home ASaiis and 

State* (-Dr. Katja): Government  has 

the Bill under consideration and a final 

decision will be taken early next ses
sion.

Hr.  Cbsinaan: Have Government 

come to any decision with regard to 

banning, or with regard to Ucoising? 

..  Dr. Katjn: It is all combined: it is 
jcontrol; it is licensing; it is limiting to 

very small sums.  I am only  giving 

the House the  tentative  provisions. 

!rhe delay has taken  place  because 

State  Governments  had  to  be  con 
kulted.

There is o.̂e thing more which  I 

may mention, if my hon.  friend will 

permit  me.  He has referred  to my 

asking Mr.  Rama Rao in the  Rajya 

Sabha as to whether  he had  taken 

legal advice or not. That is necessary 

because it is very doubtful  whether 

Parliament can legislate on this mat

ter,  and  whether  crossword  puzzle 

can be considered as a type of gamb

ling or  betUiig.  ‘Gambline  and  bet- 

•ng" are  sjieclftcalljr  in  the  State
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List—vide item No. 34.  It is the first 

Item in the Concurrent List: "Criminal 

Law,  including all  matters  included 

in the Indian Penal Cede, at the com

mencement  ol  this  Conftiiution,  but 

excluding  offences  against  law  with 

respect to any of the matters  specl. 

Oed in List I and 1-ist II." It is ‘rue_ 

that  in  regard  lo  certai.n  matters 

about which the State  Governments 

have exclus.ve enacting  jurisdiction, 

you may take action ui.der article 252. 

First, a Resolution is nassed by seve

ral States that  Parliame.nt may  be 

asked to enact the law lor the purfiose 

of securing  uniformity.  that-'  Is 

one objection standing in the way of 

6  measure at this  type.  •

,  Let me »u«est one  courte to my 

'hon. friend.  His motion today is for 

:the circulation of this  meaaure  for 

eliciting public opinion.  This  debate 

may therefore, stand over tUl the next 

session.  In  between  the Bill  wiU be 

introduced and he may decide for him

: geU as to whether to proceed with the 

Bill.  In the meantime he may  also 

talte legal opinion  as  to  whether his 

BiU is within the competence  of the 

Parlittjnenl at all.

Mr.  Chalrmaa:  The  hon.  Member 

has  just  heard  the suggestion  made 

by the Home Minister.  He can choose 

Us own course; I do not wish to ad

vise him in the matter.  If he wants 

to proceed with the Bill be can go on. 

If he thinks it would be better that 

when the Bill comes he can make up 

his mind, he can ask  for  postpone

ment of consideration of the Bill.

Shri  NageAwar Prasad  Sinha:  I

am  not  anxious to proceed now.  1 

have no objection to  accepting  the 

hon.  Minister’s  suggestion.  The  con

sideration  of  the Bill  may  be  held 

over, but I am  anxious that if Gov

ernment do not come forward  with 

their Bill, my Bill should not lose the 

ballot.

Mr. CSkakaaa:  Then the hon. M -̂ 

ber himself may move a motion that 

the debate on this mil be odjounied.

Sfari Nweshwar  Sioha: I beg

to move:

“That the debate on the Bill be ad

journed.”

Mr. Chairman:  The question is: 

“That {Be debate on Qie BiU be ad

journed.”

The motion was adopted.
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PAYMENT OF WAGBS 

(AMENDMENT) BILL

Dr. N. B. Khare (Gwalior):  I t>eg

to move: -

“That the Bill further to amend 

the Payment of Wages Act, 1936, 

be  taken  into  consideration

This matter is  very simple.  It is 

broû t t>efbre the House on account 

of the difJJculties  experienced  by  la

bour which tliey feel and which  hit 

them hard.  In section 17 of the ori

ginal Act the' word "direction” occurs. 

That word is rather ambiguous  and 

some doubts have arisen about its in

terpretation and difficulties have been 

experienced by the manner of its in- 

teipretatiOD.  I  therefore  submit  that 

that word should  be  '-hanged  into 

“decision”.  That is  aU.

And there are certain other  small 

defects which also are sought to be re> 

moved by the other clauses of the Bill. 

I move for >consideration of this 

and I appeal &at  the  Uovrasnmd: 

should  support  this  measure.  Be

cause a th  ̂ support it.  it win te 
PMsed; if they do not support it. H 

will not be passed.  I will content my- 

sett with saying this.  That is aU 

Mr. Qainnan:  Motion moved:

“Tliat the Bill further to amend 

the Payment of Wages Act,  IS.'Jfi, 

be tak««i into  ccnsideration.”

The Dfinister  of  Labimir  (Shii 

Khaadubhai Desai): I  am  in  sympa

thy  with  the  two  small  amend

ments  that  my  hon.  friend  Dr. 

Khare  has  moved.  This  Act 

came  into  force  somewhere  in  1934 

(Or. N. B, Khare: 1936) in  1886 and 
various (tocisions of  various  courts 

have cseate«I a k>t of difficulties. This




